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(BY ADVOCATE SHRI R.K. kama) %
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1, Union of India
through the Secretary,
Ministry of Defence,
South Block, NEw DELHI-11,

2. Engineer-in-chhf,
AHQ, Kashmir House,
New Delhi-l], .o RESPONDEN TS

(NONE FOR THE RESPONDENT S)

ORDER
JUSTICE K.M. AGARWAL:

By this application under section 19 of the

3gainst 85% posts of S.B.A./Electricians with effect
from October, 1985,

2, The applicants holgd the post of Switch
Board Attendants (Blcctricians) »(in short¢, 'SBA'),
It is alleged that the fee der category for the post
of S,.B.A./Electricians and Refrigeration Mechanics,
is Motor Pump Attendants, (in short, 'MPA*), The
Refrigeration Mechanics hag filed 0.4, No, 315/87
dec ided on 0.7.1991, Annexure A-1l, wherein fol lowing

direction was given:

*The Tribwna} directs that the Case of the
pplicants should pe considered by the
Tespondents within three months ¢,y revision
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of pay scales and for payment of arreasrs \52>
as due,®

Accordingly by filing the aforesaid O.A., the applicants

also made a prayer for similar rel ief,

3. The learned ccunsel for the spplicants
submitted that pursuant to the directions made by
the Tribunal in O.A. No,315/87 decided on 30.7.1991,
the respondents considered the case of Fhﬂ."iéoration
Mechanics for revision of pay scales and for payment
of arrears, if due, By order dated 18,5,1992,
Annexure R-VII, the case of Refrigeration Mechanics
was considered for the said purpose and rejected by
the respondents, Uhder these circumstances, the
learned counsel submitted that virtually this
application has become infructuous but direction be
given to the respondents in terms of the direction
made earlier by the Tribunal in 0.A. No.315/87 and
thereafter to the respondents to consider and decide the
Same as was done in the case of the Refrigeration
Mechanics so that if they consider it necessary, the
applicants may subsequently pursue such other remedy

as may be available to them under law.

4, In the facts and circumstances of the case,
" would ordinarily have made a similar direction in
favour of the applicants in the present case as was
made by the Tribunal in 0.A. No.315/87 and directed
the respondents to consider their case also for
revision of pay scales and for payment of arrears etc,
However, as similar claim of Refrigeration Mechanics
was rejected by the respondents by their letter
No.90237/ 2206/EIC(3)/ 274-LC/ B(Civ, I) dated 13,5,1992,
,yr“/Amexuro R-VII, it would not be proper again to direct
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the respondents to pass similar order inZ;:se
of the applicants, The case can be disposed of b
observing that the respondents may treat that their
claim for revision of pay scale and payment of
arrears also is disposed of and rejected by the
respondents in terms of the aforesaid order dated
18,5.1992 in the case of Refrigeration Mechanics and
accordingly pursue their further remedy,if so

advised, in accordance with law,

3. Accordingly this application is hereby
dispesed of in aforesaid terms, No costs,
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